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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH,AT GUWAHAH
(An application under section 19 of the Central Administrative Tribunal Act.)
ORIGINAL APPLICATION NO, /2014

Between-
- 1. Shri Prahlad Basumatary, s/o Shri Hari

Charan Basumatary, resident of vill- Bar
Saderi, P.0.- Bhotanta Saderi, P.S.-
Pattacharkuchi in the District of Barpeta,
VAssam. PIN- 781325. SSC Roll No.
5105550668, Catego‘ry- ST.

....................... Applicant.

Vs -

1. The Union of India represented by the
Chairman of the Staff Selection Commission,
Department of Personnel & Training,
Ministry of Public Grievances & Pensions,
Block No.-12, Kendriya Karyalay Parisar,
Lodhi Road, New Delhi- 110003.

2. The  Secretary cum  controller  of
Examinations, Staff Selection Commission,
Block No.12, Kendriya Karyalay Parisar,
Lodhi Road, New Delhi- 110003.

/5
O, [Brazrman, s

A,

3. The Regional Director (NER), Staff Selection .

Commission, HOUSEFED Complex, West

End Block, Last Gate, Beltola Basistha Road,

Dispur, Guwahati, Assam- 781006.
............................. Respondents.

DETAILS OF APPLICATION
A, The particulars against which this application is made:

This is an application under section 19 of the Central Administrative
Tribunal, Act, 1985 before this Tribunal praying for a direction to the concerned
respondént authorities to scrutinize the final selection list for recruitment for the

Contd...p/2
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A : GJWAHATI BENCH:
" QRDERSSHEET
1, Original Application No. 22\ ‘ / A ot
2, Mise Petition No. /
3. Contempt Petition No.___ __ . . /
4, Review Applicantion No. __ . /

. A [ N :
Applecant (S) DY *W‘X’W ~VS~ Union of India & Ors
' | : c_RMqu—L
Advecate for the Applicantss— fX- P&\rwuwl y WA- AW‘“

Advocate for the Respondantsi~ (- COn- S-C-

Notes of The Registry TTTDate | Order of the iribunal
.Tfﬂ:‘ ~rphication is in form | ]
i3 :}f:,i: ¥. f‘.‘\.{ Rs. :.U/' i . .
I‘iﬂ‘“?&i‘-i vide [PO/BL . 21&.8.07 Heard counsel for the parties. By
0. 3200040 2.1 i , , |
52-Ln ’ i conisent the O.A is taken up for disposal at
Datcd ,l.l.g,/..b_} coberersms  f {
‘ ' '_L the, admission stage. The O.A is accordingly
N disposed of in terms of the order recorded
= Reg:sitrar |
S se tely. No order as to costs.
- - 1
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lﬂ . i Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
0.A. No. 221 of 2007.
| .
i DATE OF DECISION : 21-08-2007
Shri D. N. Majharbhuiya
.............................................................................. Applicant/s
Sri A. Ahmed
....................................................................... Advocate for the
Applicant/s
-Versus -
Union of India & Ors. _
teseetecfrestaesesetereiiitestesttoserientetcterstisborststerrttoreresnstaners Respondent/s
Sri M.Das, AddlL.C.G.S.C.
........ 1Advocate for the
Respondent/s

CORAM

THE HON’BLE MR K.V.SACHIDANANDAN, VICE CHAIRMAN

1.  Whether reporters of local newspapers may be a]lowed/}?éée
/

the judgment ? : Yo§/No
2.  Whether to be referred to the Reporter or not ? Y}%\Io

3. Whether to be forwarded for including in the Digest being
compiled at Jodhpur Bench & other Benches ? Yes/No

4,  Whether their Lordships wise to see the fair copy of the
judgment ? _ Y?é/ N

Vice-Chairman

V)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.221 of 2007.
Date of Order : This the 21st Day of August, 2007.
THE HON'BLE SHRI K.V.SACHIDANANDAN, VICE CHAIRMAN

Shri Digendra Nath Majharbhuiya

Son of Late Goramani Nath Majharbhuiya

Assistant Engineer,

Meghalaya Central Division, .

Shillong Central Sub Division No.III,

Central Public Works Department,

Dhankhieti, Shiillong-3. _ vereeewenApplicant -

By Advocate Shri A. Ahmed
-Versus-

1.  The Union of India represented by
the Secretary to the Govt. of India,
Ministry of Urban Affairs, Nirman Bhawan,
‘New Delhi-110011.

2. The Director General Works,
Central Public Works Department,
118-A, Nirman Bhawan,

New Delhi.

3.  The Additional Director General of Works (ER),
Central Public Works Department,
Nizam Palace, 17t Floor,
234/4 AJC Bose Road,
Kolkata-20.

4.  The Superintending Engineer,
‘Central Coordination Circle (ER), Public Works Department,
204 MSO Building,
Nizam Palace, 17t Floor,
234/4 AJC Bose Road,
Kolkata-20. viveee.....Respondents

By Mrs M. Das, Add1.C.G.S.C



ORD ER (ORAL)

SACHIDANANDAN K.V. (V.0)

This is an application filed by the applicant who is working
| as Assistant Engineer under Shillong Central Sub Division No.III,
‘_ Central Public Works Department, Dhankhieti, Shiillong. His
- grievance is that as per Annexure-A order dated 13.5.2005 he was
' transferred from Silchar to Shillong and he joined the post on 9.6.2005.
. His contention is that he is due to retire in April 2009. The respondent
No.4 vide Annexure-B order dated 28.3.2007 transferred the applicant
‘!' from Shillong to Silchar in place of Sri R.C.Das who was reposted in his
* place in Shillong. Sri R.C.Das was earlier also transferred in his place.
. Being aggrieved by the transfer order he has verbally requested the
j respondent No.4 to modify the transfer order which was rejected by the
Annexue-C impugned order dated 13.7.2007. He further contented that
the transfer order was passed in total violation of the CPWD Manual
Vh ol..I and hence this application challenging the impugned action of
?thé respondents.

2 | Heard Mr A.Ahmed, learned counsel for the applicant and
Mrs M.Das, learned. Addl.C.G.S.C for the respondents. The learned
counsel for 'the applicant submitted that as per Section 8 of CPWD
l;Manual Vol.I the normal tenure of stay of an officer at a particular
station is 3 to 4 years (except in difficult areas where it is 3 years). He
has quoted Annexure-D CPWD Manual Vol.I. The relevant portion of

which is reproduced below.

“Where an officer is transferred from a station after
having remained there for a period of four or more

W »
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years, he shall not again be transferred to the same
station except after the lapse of a period of not less
than four years from the date of his transfer from
that station.” :

He submitted that the respondents have \riolatéd the above rule in

trans?ferring him and posting Shri R.C.Das in his place before

comp&etion’ of 2 years. He also submitted that since his representation

was ij‘ejected by a mechanical order he may be allowed to submit an

appe:iﬂ before the 2n respondent and a direction has been given to the
|

said respondent to consider and dispose of his appeal by a speaking

order; The learned Addl.C.G.S.C has submitted that she has no
: |

objection in adopting such proposal.
' .

3. ' In the interest of justice this Court directs the applicant to
make;a comprehensive appeal within two weeks from today before the

2nd re‘j'spon'dent and on receipt of such appeal the 27¢ respondent or any

other icompetent authority except respondent No.4 shall dispose of the

appea‘i and communicate the same to the applicant by a speaking order
withir_'l one month thereafter' . This court further directs by way of
interi:t:n order that the respondents shall not disturb the applicant from
Shﬂloi{xg if he has not already been released.

| Original Application is disposed of accordingly at thé

admission stage. There will be no order as to costs.

|  ( KV.SACHIDANANDAN)
| VICE CHAIRMAN
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Shri Digendra Nath Majharbhuiya

.Applicant
- Versus =
The Union of India & Others :
' ..Respondents
LIST OF DATES AND SYNOPSIS:
13.5.2005 Applicant was transferred from Silchar

Central Circle (Planning) to Meghalaya
Central Division vide Office Order No. 25
of 2005/SE (Co-ord.) ER bearing
No.21(601) /SE (Co~ordn.)/ER/CPWD/KOL/2005/
374 vice one Shri R.C.Das.

(Annexure-3)

9.6.2005 Applicant joined as Assistant Engineer
(Civil) in Meghalaya Central Division
CPWD, Shillong and working till date as
such. He is due to retire in April, 2009.

28.3.2007 Respondent No.4 issued Office Order No.1l4
of 2007/SE (Co-ord) /ER bearing - No.
21 (601) /SE (Co-ord) /ER/CPWD/Kol/2007/227
transferring the Applicant to Silchar
Central Circle and Shri R.C.Das was
reposted in his place at Shillong.

(Impugned order, Annexure-B)

15.6.2007 Being aggrieved by the transfer order
Applicant verbally requested the
Respondent No.4 to modify the transfer
order. But seeing no response he made a
representation dated 15.6.2007 for
modification of his transfer order.

13.7.2007 Respondents rejected his claim in two line
mechanical order.
(Impugned order, Annexure-C)

As per Section 8 of CPWD Manual Vol.I the
normal tenure of stay of an officer at a
particular station is 3 to 4 years (except
in difficult areas where it is 3 years).
However, the Respondents have violated the
aforesaid Rules in issuing the transfer




[
L 1
St | } i
: ] §
. 11 |
) i i ' 4
P . @
¢ s L . "
Y" : ' |L §
.. ' ' '5: l ' . . - .].
;‘; ‘ Qx . : lL ' b

. _ | :

nd Shri R.C.Das is re-posted at
" f Shillong before completion of 2 years in
o

§ . order a
o

1 S I ~the station. =~
1

]
' P : ~ {Annexure-D)
& i i o ; .
L i

Coe il payment <"|>f seeking justice in the matter.
b | ! I

a
i+ ; o o : 1
i q

n [y “ %‘
] j ! |
| | | :t
B . |
| | 5 !

meSenE Amb. RiEmiliEe

B

..
it

| ih
i N |
. ! ‘ } ‘J,
! ! Ii
K - : !
' o P !
T a3 I ’

L; A i i !

——

et - —— . —————

[0 5 ¥

Lo L, : , : , o R
Hence this Original = Application for



a3k

. *:.ﬁ» ng{-faﬁm FfaaWm ]
‘ C:’l:;ﬂlq Adm:i;,l?i‘““e Tiibunal
§ . N ™
S 9 ¢ MG
IN THE CE RA]W_____MM!NISI’RNI‘IVTRIBUNAL,
GUW . , GUWAHATI.
(An Application Under Section 19 of The Administrative
- Tribunal Act 1985)
ORIGINAL APPLICATION NO. _2 2 \ OF 2007.
0. A. NO / 2007.
Shri Digendra Nath Majharbhuiya
Applicant
- Versus =~
The Union of India & Others
' ..Respondents
” INDEX
SL:No. | Annexure Particulars Page
. Ne.
f Application ito 10
2 Verification 11
3 A Photocopy of Office Order No. 25
of 2005/SE (Coord, ) ER bearing |l - ]Z'
No.21(601) /SE (Co-rdn.) /ER/CPWD/
KOL/2005/374 dated 13.05.2005.
4 B Photocopy of the Office Order No.
14 of 2007/SE(Coord)ER bearing I5-1¢
No.21(601) /SE (Co=ord) /ER/CPWD/
_ Kol/2007/227 dated 28-03-2007
5 c Photocopy of the Rejection Order
' No. 21(600)/SE(C)/ ER/Kol/CDN-VI/ l
2007/533 dated 13-07-2007 issued 7
‘ by the Respondent No. 4
6, D Photocopy of the relevant portion
of the CPWD  Manual Vol.-1 l‘gp)ﬁ
Transfer Policy of Gazetted
’ Engineering Services
Date: J0-0%- 200Y. Filed By:
it @\Qﬁqei\&&.ep\

Advocate
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LN "THE CENTRAL ADMINLISIRATIVE ''RIBUNAL (e
GUWAHATI BENCH, GUWAHATI.

SwibigesstiaNeK Nk, b

(AN APPLICATION UNDER SECTION 1Y OF THE ADMINISTRATI
TRIBUNAL ACT 1985)

<

E

ORIGINAL APPLICATION NO.2X) OF  20017.

- Snita Ghaltaek

“E\!' e»u.olh

BETWEEN

Shri Digendra Nath Majharbhuiya
Son of Late Goramani Nath
Majarbhuiya, Assistant Engineer
Meghalaya Central Division,
Shillong ™  Central = Sub-Division
No.III, Central  Public Works
Department, Dhankheti, Shillong-3

.Applicant

-AND-~-

1. The Union of Indid represented by

the Secretary to the Government
of TIndid, " Ministry ~of  Urban
Affairs, Nirman Bhawan, New
"Delhi~110011.

‘2. The Director General Works,

Central Public Works Department,
118-A, Nirman Bhawan,New Delhi-
110011.

3. “The Additional Director General

cf Works (ER),

Central Public Works Department,
Nizam Palace, 17" floor,

234/4 AJC Bose Road,

Kolkata-20.

4. The Superintending Engifieer,
Central Coordination Circle
"ER), Public Works Depatrtnient,

2"? MsO Building,

Nizam Palace, 17" floor,

234/4 AJC Bose Road,

Kolkata-20. T

‘ ..Respondents
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DETAILS OF THE APPLICATION

1) PARTICULARS' 'OF THE ORDER 'AGAINST WHICH - THE
APPLICATION IS MADE:

This application is directed against™ the illegal

~and . arbitrary transfer of the applicant vide Office

Order No.l14 of 2007 / SE (Cr) Order bearing
"No.21(601/SECo~ordn.”) 7ER/CPWD/KOL/2007/227 | " dated
28.03.2007 _issued. by . the Respondent No.4 whereby

Applicant was transferred from Meghalaya Central

e

Di¥ision to 8ilchar Central Circle (Planning), Silchar,
C.P.W.D. and also against the Rejection Order .No.
21(600) /SE(C) /ER/Kol/CDN-VI/2007/533 dated 13-07-2007.

2} JURISDICTION OF THE TRIBUNAL

" The applicant declares that the subject matter of
the instant application -is within the- jurisdiction of
the Hon’ble Tribunal.

3) ° LIMITATION

The applicant further declares that the subject
matter of .the instant application is within the
limitation prescribed under Section 21 of ~ the

Administrative Tribunal Act 1985.
4) = FACTS OF THE CASE:

Facts of the case ifi brief are given below:

4.1} That your humble applicant is a citizen of India
and -as --such he.—is-—entitled to all .rights. .and
privileges guaranteed under the Constitution of
India” and the laws framed thereinder from time to

-time. Now-he is aged about 58 years.

4.2) That your applicant begs to state that he is

working as Assistant Engineer, Central Public Works

5
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Department. Now he is posted at Shillong Central
: Sub—Di-vision_No*-HFI_under Meghalaya--Central Circle,
Shillong-3 since 09.06.2007. He was transferred
Central Division-. vide Office Order No.25 of
ZOdS/SE(Co-ord.)ER bearing No.21(601)/  SE(Co-
ordn_“) /ER7C.P.W.D./KOL/20057374 " "dated 13.05.2005
_.viée, one. Shri R.._.C. Das....It_is to. be stated_that
Shri R.C.Das was transferred to Silchar Indo-
"BarigaldeSH Border Road "Maintenance Sub-Division
(I.B.B.R..1in short). | |

Photocopy of Office Order No. 25 of
2005/SE (Coord. ) ERbearingNo.21 (601) /SE
(Co-ordn.) /ER/C.P.W.D./KOL/2005/374
dated 13.05.2005 is annexed herewith
and marked as ANNEXURE- A.

4.3) That your applicant begs to state that he has
joined.-as Assistant - Engineer (Ciwvil)-_in. Meghalaya
Central Division CPWD, Shillong on 9" June 2005.
TTill how he is working in the said post. His date

of retirement is in the month of April 20089.

4:4) That your applicant begs to state that the
Respondent No. 4 vide his Office Order No.14_ of
2007/SE (Co~ord)ER bearing No.21(601)/SE{Co=-ord)/ER/
CPWD/K01/2007/227 dated 28-03-2007 transferred him
again to Silchar CentralCircle, —asAssistant
Engineer (Planning)IBBRM CPWD and Shri R.C. Das was
" again re-posted to Shillong from Silchar in place
of the Applicant’s present posting. It is to be
stated that Shri R.C. Das was transferred to
Silchar from Shillong vide Order dated 13-05-2005
and he was again tranéferred back to his earlier
placé of posting at Shillong vide the impugned
tfansfer Order dated 28-03-2007.




4.5)

4‘6)

Photocopy of the Office Order No. 14
of2007/SE (Coord) ERbearingNo.21 (601) /S
E(Co-ord) /JER/CPWD/K0l1/2007/227 dated
28-03-2007 is annexed herewith and
marked as ANNEXURE- B.

That your applicant begs to state ~that being
aggrieved by the transfer Order dated 28-03-2007,
he verbally requested the Respondent No. 4 to
modify his transfer Order. But the Respondent No. 4
refused to do so. Lastly, he filed a representation
on 15-06-2007 for modification of his transfer
Order. The Respondent No.4 vide his letter No.
21(600) /SE(C) /ER/Kol/CDN~VI/2007/533 dated 13-07-
2007 rejected the Applicant’s representation in two
line mechanical order. It is to be stated that the
Office copy of the representation dated 15-06-2007
submitted by the Applicant is misplaced and in
spite of his best efforts the Applicant could not
trace out the same. As such finding no other
alternative your Applicant is compelled to approach

this Hon’ble Tribunal for seeking justice in this

matter.

Photocopy of the Rejection Order No.
21(600) /SE(C) /ER/Kol/CDN-VI/2007/533
dated 13-07-2007 issued by the
Respondent No. 4 is annexed herewith
and marked as ANNEXURE- C.

That your applicant begs to state that the Central
Public Works Department have certain Guidelines and
Rules regarding transfers of Gazetted Engineering
Services. The gforesaid Rules are enumerated in
CPWD Manual Vol. I Section 8. The normal tenure of
stay of an Officer at a particular station is 3 to

4 years (except in difficult areas where it is 3
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4.7)

4.8)

¥

years). As per Transfer Rules 7(e)”where an officer
is transferred from a station after having remained
there for a period of 4 or more years, he shall not
again be transferred to the same station except
after lapse of a period of not less than 4 years

from the date of his transfer from that station.”

Photocopy of the relevant portion of
the CPWD Manual Vol.-I Transfer
Policy of Gazetted Engineering
‘Services 1s annexed herewith and
marked as ANNEXURE- D. |

That your Applicant begs to state and submit that
the Respondents have violated the Transfer Rules
and Guidelines as mentioned in the CPWD Manual
Vol.-I Chapter 8 Paragraph 7(e). In the impugned
Traﬁsfer Order Assistant Engineer Shri R.C. Das who
was earlier posted at Meghalaya Central Division,
Shillong in the month of May 2005 and again in the
month of March 2007 he }was posted in the same
station at Shillong after lapse of 1less than 2
years which amount to violation of CPWD Transfer

Rulés,

That your applicant begs to state and submit that

he has got reason to believe that the Respondents

are resorting the colorable exercise of power to

4.9)

accommodate their interested persons in their

favourable place.

That your Applicant respectfully submits that the
legitimate expectation of the Applicant, in view of
the facts and circumstances that have narrated
above, have apparently been infriﬁged in the

instant case.

&



4.&0) That your applicant begs to submit that the action
" of the Respondents 1is in violation of the
! fundamental rights guaranteed “under the
constitution of India and also in violation of
principles of natural justice.
o
4.il) That your applicant submits that the action of the
| Respondents by which the action of the Respondents
by which the applicant has been deprived of his
legitimate rights is arbitrary. It is further
stated that the Respondents have acted with a
malafide intention only to deprive the application

from his legitimate right.

4.12) That your applicant submits that the action of the
Respondents is highly illegal, improper, and
whimsical and also against the Transfer policy

adopted by the Central Public Works Department.

4.13) That in view of the facts and circumstances it is
" a fit case for issuing an interim order by this
Hon’ble Tribunal by giving a direction to the
Respondents not to implement the Office Order No.l4

of  2007/SE(Coord)ER bearing No.21(601)/SE(Co-
ordn.) /ER/CPWD/Kol/2007/227 dated 28-03-2007 in
case of the applicant till disposal of this

Original application.

4.%4) That this application is filed bonafide and for

the interest of justice.

5. - GROUNDS FOR RELIEF WITH LEGAL PROVISION:

i

5.1) For that, due to the above reasons narrated in

detail the action of the Respondents is in prima

f

facie illegal, malafide, arbitrary and without
jurisdiction. Hence, the impugned Office Order
No.14 of 2007/SE(Coord)ER bearing No.21(601)/SE (Co-

6
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5.2)

5.3)

504)

5.5)

ordn.) /ER/CPWD/Kol/2007/227 dated 28-03-2007 and
the Rejection Order No. 21(600)/SE(C)/ER/Kol/CDN~
V1/2007/533 dated 13-07-2007 are iiable to be set
aside and quashed.

For that, the Respondents have violated their own
Rules and Guidelines regarding Transfer. Hence the
impugned Office Order No.14 of 2007/SE{Coord)ER
bearing No.21(601) /SE (Co-ordn.) /ER/CPWD/Kol/2007/
227 dated 28-03-2007 and the Rejection Order No.
21(600) /SE(C) /ER/Kol/CDN-VI/2007/533 dated 13-07-
2007 are liable to be set aside and quashed.

For that according to the CPWD Manual Vol.-I
Chapter 8 Paragraph. 7(e), an officer cannot be
transferred to the same station from which he had
been transferred to the present place of posting
before the lapse of 4 years from the date of his
transfer from that station. In the instant case the
Applicant has been transferred to the earlier place
of posting before the lapse of 2 years. Hence the
impugned Office Order No.14 of 2007/SE(Coord)ER
bearing No.21(601) /SE (Co~ordn.) /ER/CPWD/Kol/2007/
227 dated 28-03-2007 and the Rejection Order No.
21(600) /SE(C) /ER/Kol/CDN-VI/2007/533 dated 13-07-
2007 are liable to be set aside and quashed.

For that, the applicant has suffered mental anxiety
for last three months without his fault. Hence the
impugned Office Order No.14 of 2007/SE (Coord)ER
bearing No.21(601) /SE (Co-ordn.) /ER/CPWD/Kol/2007/
227 dated 28-03-2007 and the Rejection Order No.
21(600) /SE(C) /ER/Kol/CDN-VI/2007/533 dated 13-07-
2007 are liable to be set aside and quashed.

For that the impugned transfer Order is prima facie

bad in law as well as in fact. Hence the impugned



Office Order No.14 of 2007/SE(Coord)ER bearing
No.21(601) /SE (Co-oxdn.) /ER/CPWD/Ko1/2007/227 dated
28-03~2007 and the Rejection Order No.
21(600) /SE(C) /ER/Kol/CDN-VI/2007/533 dated 13-07-
2007 are liable to be set aside and quashed.

5.6) Forithat the Respéndents have violated the Articles
14, 16 & 20 of the Constitution of India. As such,
the;impugned transfer order and impugned rejection

!
order are liable to be set aside and quashed.

S.Z) For: thét, the action df. the respondents 1is
| arbitrary, mala-fide and discriminatory with an ill
motive. As such, the impughed. transfer order and
the‘impugned rejection order are liable to beé Sét
aside and quashed.
‘ !
5.8) Forthat, in any view of the matter the action of
the : respondents are not sustainable in the eye of
law‘as,well as fact. As such, the impugned transfer
ordér and the impﬁgned rejection order are liable

to be set aside and quashed.

£

';The“*épplicant' craves leave of ‘this Hon’ble
Tribunal- advance further grounds at the time of

hearing of this instant application.
|

6. DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious
énd; remedy available to the applicant except. the
invbking?the jurisdiction of this Hon’ble Tribunal under

Section 19 of the Administrative Tribunal Act, 1985.

7. { MATTERS NOT PREVIOUSLY FILED OR PENDING 1IN ANY
. OTHER COURT: '

| That the applicant further declares that he has not
ﬁiléd any application, writ petition or suit in respect

1



6ffthe subject matter of the instant application before

any other court,

authority, nor any such application,

writ petition of suit is pending before any of them.

8.1)

8.2)

8.3)

§. RELIEF SOUGHT FOR:

Under the facts and circumstarices
stated above the  applicant most
respectfully prayed that Your
Lordship may be pleased to admit 'this
application, call for the records of
the case, iésue notices to the
Respondents as to why the relief and
relieves sought for the applicant may
not be granted and after hearing the
parties may be pleased to direct the
Respondents to give the following

relieves.

That the Hon’ble Tribunal may be
pleased to direct the Respondents to
set aside and quash the impugned
Office '~ Order No.14 of
2007/SE (Coord)ER bearing No.21(601)/
SE (Coordn.) /ER/CPWD/Kol/2007/227
dated 28-03-2007 as “well as the
Rejection Order No. 21(600)/SE(C)/
ER/Kol/CDN-VI/2007/533 dated 13-07-
2007.

To Pass any other relief or relieves
toc which the . applicant may be
entitled and as may be deem £fit and

proper by the Hon’ble Tribunal.

To pay the cost of the application.



9.

10,

t

i1.

12.

10

INTERIM ORDER PRAYED FOR:

‘The applicant prays before this
Hon’ble Tribunal seeking an interim
order by this Hon’ble Tribunal by
giving a direction to the Respondents
not to implement the Office Order
No.14 of 2007/SE{Coord)ER bearing
No.21(601) /SE (Coordn. )} /ER/CPWD/Kol/20
07/227 dated 28-03-2007 in case of
the applicant till disposal of this

Original application.

Application is filed through Advocate.

Particulars of I.P.O.:

I.P.0. No. 3A G 040216
Date of Issue - §- 200%
Issued from Gluwehed 60D
Payable at Gluuoeaethalk,

LIST OF ENCLOSURES:

As stated above.

Verification .



¥

QQ -.

VERIFICATION

E | I, shri shri Digencﬁra Nath Majharbhuiya, Assistant
Ehgineer (Planning) Central Public¢ Works Department, .
SLlc,har Central Circle, Malugram, Mela Road, Silchar-2do
hereby solemnly verify that the statements made in
paragraph nos. 4.1, 4.7 ¥ 4. |4 ' —

ar:e: true to my knowledge, those made in paragraph nos.

H 9? Yo A€ ’ are being matters of records are
[i i ] )
[uté to my information derived there from which I
.

t
b@ialleve to be true and those made in paragraph 5 are
r

i

|

rue to my legal advice and rests are my humble
sm‘.zbmlss:mns before this Hon’ble Tribunal. I have not

syzxppressed any material facts.
| o
i | And I sign this verification on this the |&' day
L !

ofj@gaugr 2007.

B Dipen il Ml

DECLARANT




Name of AB(L) |
Shn/bmt
M.Ray

o A e ety

. i Diparkar Baruah

P Nam

EngmeersGvib) in '.'

j PG I YIS

hHL intarest with o dtme effect,

- oo } o DR ETR LN E I AT rag LI 71::.6":5‘|,:‘«' -

: , i - \(;L ~ . B
z < . - ANNEXURE“:A
o GOVERMMENT OF INDIA

LLNTRJ\' PUBLIC WORKS DEPARTMENT

: DFFICE OF THE SUPERINTENDING ENGINEER

) © COORDINATION CXRCLE (ER),

lz'“’ M50 BUILDING, NIZAM PALACE, 1 7™ FLOGR,

' 234/4 AJC. BOSE ROAD, HOLKATA — 20,

; j TEL: (033) 2207-7416. FAXNO. (033) 2281- 3183

f .

H0.21{6C1 VSE(Ce -v.iﬁn; JERJCPWO/KOL 2005 %A ) Dated: / 3 / ..(/0.5

. GEFUCE. _OQRDER NO25OF2008/SE(CO-ORDIFR
i ADG(ER), C.P.W.D,, l\oikata s pleased Lo decide transfer/posting of following Asssstant

. From \ To T Vice SN0, 7
T | _shri/smt. -
j' R Circle/ Ko Sub-Div.IT under | Exuvacancy : ‘

KED-1v/Kol

- TSE(P)/NEZ Shilfong

1

KCD-VI/Kol _
HEC R e

BB

|
i
I

| BCPRY Bhubaneswar

CUoDivil under !

E&Ct?ﬁfii-ﬂ]ﬁé‘r’i’é’s‘\:ﬁ?{“Tfi&énﬁé’h’ﬁﬁ[&":ﬁb'é

e b i s =

D.K. Mondai 2 reld.

A“J811 Doy~

it “Anjan Kumar De 5‘ oG-l SOV inder . TD.C.shah retd. -
I I KR Keovikal ] —.
\ 6. 'l S.K.DEy ’ KCD-1/iKoi KCD-1/Kol | f?atcrmun upto J/OG
y !‘ . i
%; TUMK y - 1 NGNG Berhampur b DN under . Ex vacancy ‘
- . T \ KCD-U/al R
": 8. } AK. Mukheq ‘ SE(P&A)EZ-I/KO& BCD- l]/Bm ) l‘ A M '\lhnk under order 0\‘
| ‘v*_’_________w_____« U —— | HQiBarasar_ transfer
'{ 9, v A.G.Pal CSE(PEA)EZ-I/Ko! Sub-Riv.V ander "I 'R.Das Gupta sud. ,
S S | KCD-Iked ___‘___,_,__,,,_.____,1‘
b0, T R.Chakrabory | SCmbySlichar xAl'(P) KCD-11/Ke) “Exvacancy '
R \ [N L. K Dvmagh! “ e w______'__J ‘
“1l. ' M K.Ray ? SE(PBA)BBR/Siligurl FKCSD/Kol under |<l - ' Ex.vacancy. . Snifted hom '
\ Lo V1iI/Kol K'mgar e
{ | P
“L"I‘ "\'BE’I«SA“‘ T KD Kl T T AR KGRl e ey T
SR 00 DR e \, [ — S
13. 1 Sucl\p E&hlﬂk’—.‘ad\m ee o MCC/Malda “Bub-Div.1 undet EX, vac.amy
L A L VL S RO — RN B
| 1?1».“_—,ii't)ilip"i(umfa's'“é@ﬁza‘n. BLCD-Ealurghat | AE, val.Cell/Kal 1 Exvacancy i ,_‘.w,_..!i Ry
T f“] K.Chandra E“ TRy (.ﬁ:{{]ar ._*WAIE, RTI/Ko! TR Bhadi 3 1 retd. | . : t o
! T LA S HQ!! Masiandpur \ l R S G
':*f,rTAmod Kamar ||, dJ\ igumadpur 5E (P)I - II/PaLna r =%, vacant:y - .
P ! .
7. "“";'E‘E.‘éz}?ﬁgh ST spckeAvaBRzsTigun | AE(RLCBCO-L : P sre 55
b { Coochbehar [
T ek boy || .“ -5 TR Biigun | AR(P), BFR Y oie; ot TTAN Ray 1
I L_ i HG Jalppigul ‘ . L e T *-»-A-’-—-—-
E 19. ﬂ* Jaﬁj_z;y l\fn"_wr ,‘ i Do Dhanbad 1 iU’ MCC /1BD., ! “V Bhattacnopze S 1(?» ¢ \
1 P mgnazanbag | Malda ‘|~—————————-~~— B e W -
i”z‘n VS Roy Chowdh. 'I‘\ B D7Baturghat | SE(PGAYIEER, | MKRay SR ¥ |
i .aNQCanguANRYL | siligudl [ =
T f RE (A)
3 S o ‘—‘_——M‘
i ATTESTED 'BE (P)
| el os | . .

Apvocard . .

rv\



I,

MK.Pal " S s Ay T

l
I
!

,’ AAWD/Guwahat! !
e B S S | HQ:Mohenbari e e}
Lohit Senowal b Sub-Div.ii under SCC/Silchar PMKPal .. 21
A/\WD, Guwahatl l i,‘ K
= fe s | HQ: Mohanbari R S .
© ] MKSingh, 'FJBFJMD/AgmrmIa PCO-X/Patna ‘ Ex vac-énqz
wvmeen | HO: Sabrgom _| HQ:Kishangany _ — ]
: R».N.quh Bf“L I/Bhubaneswar BCD- I/Bhubnneswo‘ !wtentton upto J/OG * ;
T , QiHuri HQ:Purl [

RV Rt B

cobil e

-13 -

[Sbbiv i e

' Purnendu Mishra (.Bm r/(:oocnbuw:

M_-L-.-..-.- -

Ajay Kumar

ol |

| Nandan pDpas AT

TZ.C /Tézpu} )

ey,

S.K.Dus " PO-Guwahat

{1/ Guviat

BCD- II/Bhubanuw(xr

PCD-I] Il/f"dlnd

PO-l/Gowanan

.«mmmr«-nvﬂ - SCSichar
A

MbCD/ .ahnlong

T
ACC-11/Guwahat]

T O0542 74204

" Lohit Sonwal T T T Ty

&

K.Seal refcr T

H.P.IKusum retd,

SKDuts 28

L
i
1"
|-

Nandan Divar T

Cbag 7 30

e re——

R.C.Das - MGClyShitong T T SUN B undgr : ¥ o
§ SCMO/Stlchar b
, ol ) I HODmagH e -
M N.G.Sharma + ACC-11; Guwahat GC/Guwahati T.K.Ceor 32
e N AT v vy S
T.K.Deory - GCD/Guwahatl ACC-11/Guwaahy N.G.Sharma 31
S R ! HQTwa — e e _ﬁ_J :
L2 Patr X AAWD/Guwahatl Sub-Div. 11 tnder L Ex. vncanLy , :
. 4 7Q:0tom Dooma_ _KCO/Khatkhati i l
AN.Singn . NAAPD, Guwahati KCD-VII/Kol , U.K.Dey retq. i
B T TONE Sy WU L o 1171 Y W R ]
P.K.Baruah ; AAWD/ Guwahati T IJ/Iezpm l Aay Kumai T 26
o ML (O that ] e e
!I Laxman rMyemy - MCD- I/r\ alda 2CD/Ohanbad ] Sanjay Kumar 19
! M :Hozaribagh !
) '=I.A.Ma]umder AT:"o/“ zwal ""EEL:efS'/?sﬂaTar s K oy s
SKpoy . SCOy/Siichar JACD/Azal Majumder A7) ]
P K. Monam. &CD- II/Bnuuanem«m BCC/Bhubaneswar Ex, vacancy :

- _._._.._._ e R o S SN

Sunit Kumar © ACC-TGuwanatg

Biswajeat Paf '

10 S vt bt A bt o

i
,' LD ol
|
i

18.C.Ghosh

s

LUV

_AAWD/Guwanal

| Val. CeilfRanchi ™~

Vill/Kof

REE-IV e D

| AAWD/Guwanati ~

i

e

T TK. Lhakraborty IO
o

.$.Bis l(IR transfer)

i"ék'ﬁ‘\}ac’éﬁc}l Shifted from
. Dhulian from KCO-VIl/%ol &

“Retention upto 3706

Note: SLN0.AC wilt act adnjissible for TA/DA Jolning thme etc.

Lo The Ohicers jdeed o der Siders of posting/transfer should imimed, aidy’ progeed o ther reshective
places and send two cupias edch of TR-1 form with thelr names i, capite letters to the Section Officer,
EC-T secuon to DGEW) and giso to s Office giving reference to thase orders. The Officers in charge
under wham they are woik ingr shouid ensure that the concerfied OfMcers ara radeved immediately
witheut hmrmg for thzr subst tutes.

ATTESTED
APhalt

ADVOCATE




T ige L stig s

2. Trhay should®sena & certificate for having wrilten their self-appraisal and the CRS i respect ol the
Jfficers upder thent in the prescribed form vide Para 3 of DG (w)'s OM No. 15/5/79-CR Ceit dated 16 6-
90. :

- Intenns of OF(W} =<3.M, No 26/10/(18)/99-LC-LI dated 1)“/ 99 1 cae the AEs an transfer ar2
uot relieved they will eut'.;m ucaly stand relicved at the end of the month immedigrely following the

i S0

manth of 1ssua of transter grders and will not: be Jligible ta draw pay and aliowances fonn Lheir present ™ .

offices thereafar unless thet trangfar ordars are cancelled; modified ar further instiuction yive from:
ADG(ER), CPWO, Kun:aga/ADG(s&P).

4. The grechce ol pet Lacepting the joining reparl of otiicery whila they suomil the same on thes
transfer to the LOthQrHéd officer and diracting the concerned officar Lo report bac« to this officd eho aud
ve aveided, Hencefci tf" all the CES/SES/EES are requested to accept the joining report of the orﬁcet
concarred who or theld transfer subnut thelr Jointng report to thera. I sormething they want to say, -
they may take op the halle Jater on vath ADG(ER), CPWD, Kolkata.
<

(C.S.MITAL)
SUPERINTENDING ENGINEER
. CO-ORDINATION CIRCLE (ER)
l : C.P.W.D., KOLKATA,

Copy o, t

DCW, Nirnan Bhowan, New Delhi,

ADG! (ER), Nizarnt Palaw, Kafkata - 20,

C¥/=2-1EZ1),NEZ, 1882, IBBR(MZ), CE(E)ER,

The Loncerned Superintendny Enginaar (CiviL) of C.F.W.0., Lastam Region nnd
1BBZ & 1BBR(MZ).

The kuncerned Exccutive Engineer (Cvil), of C.P.W.D, Fastern Region.

&, Perspur Concerned (Lhrough their controlling Officer)

The psrarctary, CPWD Enginezr 3’ Assoclation, Kolkata.

A w o

9

~3

SUPERINTENDING ENGINEER
CO-ORDINATION CIRGLE (ER).

ATTESTED
KU asr

ADVOCATE

44 |:t ?‘.{\. % ' '3!“-;». N

EITUSEN o
Viegor W gy

P

R

e ¢
. 1
1

L

=
-
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CENTRAL MUBLIC WORIS DEPANRTMENT

L..a.»‘...-. B N Tl s

" QKFICKHF THE SUPERINTENDING ENGINELR,COORDINATION CIRCLE (ER), o X
250 M50 DUILDING, NIZAM PALACE, 177" FLOOR, 234/4 A.1.C, LOSE ROAD, KOLKATA ~20. ... i o
TEL: (033) 2207-7416. FAX NO. (033) 2281-3183, T MR et
No.21(60 1 )/SE(Co-oidn, YER/CP WD/ALol2007/ 3.2 : s Dntcd 2@.3 gnoo?f .

.. ’
QFFICH- ORDER NO /4 OF 2007/SE(C1)- oﬁo) “}
SN .\, k
"M

. ..l.'I '.‘".:“j::‘ . b
, The| ADCG(ER), CPWD Nizam Palace, Kollcata g pleascd (to' declde tlm i
transfer/posting of the following Asstt. Engi .u.cm((,lvll)"énd ALE'Clvll) ndert BR et i

. public interest- with 1mmcd|ate effect. . §orone e N
Sl : Nnuie From Te . -
No. Shri/Sint. L )
1. V.K.OARG NI AE(P), O/0-SE(P),~ | ayy I:X.-VACANCY[ '~ﬂv
: ' iDBZ, SILIGURL |y Sint: St
2. WAND PAUL L 8CMD, AE, TCML, hwik qf-D cuoWuHUR\’,
) : IBIBRM, SILIGURI IBBIKM TURA R ("5 \*’f\"‘ 1;5 oy !at‘"" ,
. HQ: JALPAIGURI N Wk IR A .U o
3. RANJAN MCMD IBBRM, . AE(P),SCC, i BXWACA.NCY‘ yv
CHAKRABORTY BERITAMPIPUR EZ-LSILIGU Rl e R
_~ HQ: MALDA R R R R GV MR
\ LT RCDAS SCMD, AL, MGG, | 1= vgies ¢ D0 Ne sti
- IBBRM,STLCUHAR “SAO.LOND. MATHE mauumx
110 DEMAGIRL )
5. PINAND CRCCTONZ, | TAG(P), SCC,EZA, CEX- VACANLY P P
: ) COOCHUEIAR SILIGURL sty l, 3_\! o q}J” K R
6. NULDIP SINGH CuoCD-11, 102, AL(R), CBCO-, i1y, BX- W\LANOY S| [.{e.“f,,:
' L CO0CHBENAR BBz, U | ,,., PR TIN n;.,ﬂ st
) — o COOCHBEMAR | & . i RN P
7 VIIAY KUMAR SCNLIBBZ, AL PMGSY. T2, t\( VACANCY
: SHAGURE, 1HQ:DARBHAIQA :
: o HQ:IALPAIGURT ' i .
TR | BISWANTDAS KDV, AE(P), KCC ‘i, S.B.DEY A
, L KOLKATA __ KOLKATA P L
9, M.KIAL TRCDAV, TAE, CBCD-1T, ~ KULDIP SINGH |
‘ KOLKATA BBz, . R
. COOCHBEMAR '
10. D.K.RAKSHIT KCD-VI, AL SCMD, [+ . RAIBPAUL .
- ' . . KOLIKATA 1BBRM, SHAGURIL . ’ o
s , L MQIALPAIGURI '
. S.B.DEY KCCHT, AEQ(Y),070- St:(P), ‘bX W\CANCY‘ o
- ’ KOLKATA KOLKAT/
iz, |- P.C.CHANDA KCD-M, VAL.CELL. - nx-VAu\NCY
L KOLKATA ITAX, KOLKATA SR R
1307 PRBHATTACHARYA KCD-V, AL, TCD, . it _Lx W\CANCY,.;. R
B e N B 0] KATA AGARTALY e o o
- S HQ; DAQALA,- . S e
SITY LGHANDER PAL. Y SE(P). B T, KCD- PKBHA["U},CHARYA
e N KOLKATA C\OLK,\D e e
15. TRRNATH TR AT, KCD-1, P. C(,H/\ND/\
, CHSUDANESWAR KOLKATA |}
CVET AR GUAETOTADITY AV 77 b, TTUAESGED - (;‘.P..SllARMA
, ’ ORHODRARESWAR GANGTOK, ' v
: e e e Qe SILIGYRT :

Cankl. To Page/..

[RIAY h:lm:thl:xh\Lfl.‘f-i-‘-"l\/\'m;I,.!'lnp,l'\’\‘runr.l:-r Vostin g eveder clong
ATTESTED:

ADVOCATE




L]

N ———— et L,

A T

CO-ORDINATION CIRCLE (ER) 22813183

) ' .
- Land -
-

IR Nine Fram Ta’ Rcmm‘hsa; Y
_No. __§!~i_l:i_/§_ty_(._~__m_”_ SN NN : Vice-shrissiud, :'A!"
17, HCPRASAD MCCTATRNA AL UMGSY. EZIT, ] EX-YACANCY — 1/ 1.
s A PATNA , RN T
18, TRATRUMAR PCIT PATNA AELM. O/0.51E(Py, | EX-YACANCY- 1%
‘ | EZ-11, PATNA AR Riikasadt A%

Scetion Officer, CC-I1J section to DG(W) and also to *his Qffice giving

Olficers In charpe
relieved immediate

4. They showld sénd a certificate for having written WUicir self-

the afltcers under
cdated 16-6-9¢0.

A o terms of D¢
e nol solieved ¢
folluwing, e mond
form their present

instruction given ffom ADG(ER), CPWD, Kolk:n,m//\I.)G(S&.]’).

4. ‘The practice of
transfer to the cot
should be avoided
the officer .conecern
want Lo say, Lhey o

Copy to: .
1. DGW, Nirtman B3

2. ADG (ER), Nizar

\/u/ym:-w BORAI] Gaon, AE, TZCL, EX-VACANCY
L. GUWALA'TL, HQ: TCZPUIT ' R
-1 REANAPTRA | G DT . o
TN ANINERTUTY A MGCD, AE(D),SCC, EX<YACANCY *,
Q' . SILLONG r(w . e el
21. NANDAN DHAR C DAY, . AL, MCH.J, EX-VACANCY e
~ __GUWAHAT] IMPHIAL LA
22. AK.GUPTA S SHILLONG AL, PD-I, NAND/\N DHAB
— e e ] T GUWATIAT L _
3
1. The Officers [placed under orders of posting/transfer should immediately procecd to their
respective places and send two copics cach of TIN) form with their names I capital letters to the - -

reference (o these orders, The

2 under whom they are worklng should ensure that the coucerned Officers are

Iy without wailing

_ apjuraisal and the CRS in respeet of
them in the prescribed form vige Para 3 of DO (wj's OM Mo, 15/5/79-CR Cell

(W)'s O.M. No. 213/ FRZ(TS9) /9050 1L dnted 1. 7-99 [n cave the ARs on tronafer
hey sl outonwiticully wond relicved al the end of the
h o issue of transtor widers aned wilt nat be el ible o draw

pay and allowances
offices thereafler unless their (ransfer arders ¢ re

cancclled/modiﬁed_ or further

' . ‘“

not accepting the Joining cepor of officers whij's they submit the same on {heir
accrned officer nnd divecting the concerned ofticer to report back Lo -this olfice
Henceforth all the ¢lea

L5/8Es/EEs nre Fequested 1o accept the jaining report of
ad who on thelr tranafer subimit thefr Joining riport to them. If something they
oy ke up the mniter ey on with ADQIER), CPwWD, Wolkata, C L

/

SUPERINTENDING ISNGN‘.LEER'(COORD)ER )

.

lawaly, New DcH'li.(I:“.:.'.‘-Hl).l'm'i'nform-;\tion. '
' Padace, Kolkato - 20 :

3. Conecerned CIB 1 ider BR,

<. Concerncd SE u

o

G Concerned BRE u

6. Person Concerndd thirough their Controlling Offlcars.
7.The Secsctary, QWD Engincers’

3 \Deteslisleyedrgr vy Arctt M \ Tean:. e o, SO ey ey

nder ER,
1der R,

Assaclation, Kolloan

4/’53.' ;'\—éf.w M ...::—y t. &
SUMERINTENCING LNGINEER(COORDIER

“ T S X

ATTESTED -

Shel

ADVOCATS

wonth immedintely




QOFFICE OF”

Now21(600)/SE(CYER/Kol /{CDN-VI/2007/ 53 3

Ao

M-

GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT

"HE SUPERINTENDING ENGINEER,COORDINATION CIRCLE (ER), i
2™ MSO BUILDING, NIZAM PALACE, 177 FLOOR, 234/4 A.C. BOSE ROAD, KOLKATA 20, IR

TEL: (033) 2287-7416.

* Shri D.NMAJHERBHUIYA,

Assistant Engineer (C),

Through,the Exceufi
Meghalaya Centra l

ve Engineer,
division,

C.P.W.D., Cleve’s ¢ olony,

' Dhankctl,_bhlllong~3.

Your representation dated IS 6.2007 has been carclully examined

Posting Committeg

iis is for yo

FAX NO. (033) 2281-3183.

Date:

Sub: Your representation dated 15.6.2007 for
Transfer/Posting.

ur information. -

i the mnclmb held on 6. 7 2007. But your request could not be acccdcd 10

\/SUPI‘ RIN] CNDING k

ATTESTED

ADVOCATE

ANNEXURE-+ C

73- :;.,,a:/— g

N

by the T 1ansfu-

i

s

3o

GINEER(COORD. )LR L

«

AR it e e e o —m

EPR OO X

ot ot AN
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1992 Edition
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1 Office Pr ocedur e)

ANNEXURE:: D

agia)

ATTESTED
N

ADVOCATB

o

R

Y



+

IR CRANDL LY TS
aDivisions | Sub*Divisions

. : eg?”
o GR

% Engid
CWorks:

‘ of : Assistant Executive!
IEhgineers, by Director of Administration by virtue of
. -an,internal delegation

L2 ,AN transfers: shoulll be carefully planned within
reasonable space of time. To avoid dislocation of

work,-a large number of officials of one office are not

transferred out simultaneously. As far as possibic the
transfers should take effect after the end of the finan-
cial gcur/z‘ncadcmic year, Transfers during the rest of

. thefiyear, should he ordercd only to the extent it is
1 ..abs'élut"e]y' necessary from administrative point of view

and (i faccount: of transfer/closure/opening  of the
‘1 and retirement/doath /resig-

Ny

“$ivWith the fahove in view the transfer rules have
A g b T {.. .
l;ge_qurég;crlbed;for‘dnﬂ_,vcm categories of officers and
’fa*’ffgxf)‘f‘;ftﬁ“'l)cpai'tmc11t The salient features of these
AV P AN LY . . . . .

es Fapplicable. to various categories of officials in
differeiit Tégionsare given helow.

Cox B

5 ey .

PR 3 N
"‘5'{, YR I i
zelted Englieering Scrvices

MEARe ¢y

. 4. Transfers-and posting of Chief Engincers are

ord:red.,pyg:thc,Mimstw of Urban Development ac-
Comw Coldhd 20k b n . d I .
cord111§-;$§jiroqulrcments of the administration.
PR RS S .

b R

SRR SN A . -
Superintending Engincers . are  considered  for

Yo \ ) Y

tr{tnsfptj_~"aftcr.3tl1ey havé completed 3-4 years at  one

-stiiﬁoﬁ? The' fransfer ahd posting of  Superintending
My .

eers are ovdered (hy the Director  General of

FTE
..,6..The transfer of Exccutive Engineers also is
ordered by the Directar General of Works and that

Engineers  and  Assistunt

_ of powers on the basis of+the
recommendation .of the Posting/Transfer Committee.
The constitution of snclgr‘committcc is given at the end

_ of this section.. A tenure of 3-4 years is normally ob-
- gerved, The transfer of | Assistant Engineers within the

Zone may however be ordered by the Chief Engineers
of ,‘rcspectiv“e"!;;Zone _vpréwided.thc trensfer does mot
involve change~of station. The transfer of Assistant
Directors -of Horticulture within Defhi will be ordered
by the Director of Harticulture. Inter-station trans-
fers of - Assistant, Director of Horticulture and  trans-
fers of Dy. Director of Horticulture shall be ordered
by DG(W). ‘

. \
e {ransfers. several factors, viz.

’ A ST ) _— .
Tenurey, Transfei) Rules; Hard area posting Zenal re-

thents;”Députation.  policy of the Department,
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balunce hetween the needs of the Depart-

judicions F 1 4
of the individuat oflicers

ment and personal difticulties
efc. are taken into account. The normal tenure of stay
of the officers at a particular station is 3-4 years (f:x-
cept in difficult arcas where it is 3 years). This pmod
may be increased by the Director General of Works
in the cxigencies of public. ser-
tenure are

in exceptional cases. ,
The transfers after completion of
(he light of the fallowing -

vice.
considered in

(a) Tn the casc of Assistant Engineers the tenure

of stay in Dethi can he extended up to 6

yenrs.

(bY In case of Depuly Directors and Assistant
Directors  in Horticulture  Directorate, the
transfers will be made  from Divisions /Sub-
Divisions to  Divisions/Sub-Divisions basis in
rotation in Deihi.

(¢) The normal tenure in hard areas is three years.
However in accordance with ihe GIMF. OM.
No. 20014/3/83 E. IV dated 14-12-83 (a8~
amended from time to  time) the tenure in
North-Bastern region shall be 2 years for offi-
cers with moré than 10 years service and 3
.years for those with less than 10 years service.
These instructions cover the states of Assam,
Meghalaya, Manipur, Nagaland, Arunachal
pradesh and Tripura and the Union Territories
of Mizoram and Andaman. The tenure in
| B.B. Zone will be two years and choice post-
ing will be given to the officers on completion

of tenure posting.

(d) The transfer of anaoﬁ’lccr from one post to
another within the same station, whether on
promotion or otherwise, shall  not have the

cficct of debarring the application of  the

tenure fransfer rule.

i ' :
lere an Officer is transferred from -a sta-
tion after having remained there for a period '
of four or more years, he shall not again ‘be
transferred to the same station except after the
lapse of a perigd of not less than four years

hw Tom that station. ,

() The period of leave ‘availed of by an
shall be reckoned as duty rendered at the

station from which he procceded on ;leave +

ATTESTED .
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